
175 JUNE 29, 1977 Papers Laid l l 6

12 hrs.
PAPERS LAID ON THE TABLE

D o ck  w o r k e r s  (R e g u l a t io k  of 
E m p l o y m e n t ) A m d t  R u les , 1976, 
N o t if ic a t io n s  u n der  M a jo r  P ort 
TRtrsTs A c t , 1963, etc .

THE PRIME MINISraR (SHRI 
MORARJI DESAI); I beg to lay on 
the Table—

(1) A copy of the Dock Workers 
(Regulation of Employment) Amend 
ment Rules. 1976 (Hindi and English 
versions) published in Notification 
No. s. O. 3559 in Gazette of India 
dated the 9th October 1976, under 
sub-section (3) of section 8 of the 
Dock Workers (Regulation of Em­
ployment) Act, 1948. [Placed in Li­
brary. See No. LT—524/77]

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 122 of the Major Port Trust 
Act, 1963: —

(i) The Board of Ti'ustees of the 
P ort o f  Madras (Procedure at 
Board Meetings) Amendment RuJes,
1976 published in Notification No. 
G. S. R. 1480 in Gazette o f  Lidia 
dated the 16th October, 1976.

(ii) The Board of Truste 's of 
the Port of Calcutta (Procedure at 
Board' Meetings) Amendment 
Rules, Rules, 1976 published in 
Notification No. G.S.R. 1481 in 
Gazette of India dated the 16th 
October, 1976.
(iii) The Board of Trustees of the 
Port of Bombay (Procedure at 
Board Meetings) Amendment 
Rules, 1976 published in Notifica­
tion No. G. S. R. 925(E) in Gazette 
of India dated the 16th December
1976.

(iv) The Board of Trustees of the 
Port of Madras (Payment of 
Fees and allowances to Trustees) 
Amendment Rules, 1976 publish^ 
in Notification No. G. S. R. 2:̂ 1 
Gazette of India dated the Iwth 
February, 1977.

(v) The Board of Trustees of 
ih© Port of Bombay (Payment of

Fees and Allowances to Trustees) 
Amendment Rules, 1976 published 
in NotiflcaUon- Na G.S.R. 232 in 
Gazette of Jndia dated the lyth 
February, 1977.

(vi) The Board of Trubtees of 
the Port of Calcutta (Payment »f 
Fees and Allowances to Triistses) 
Amendment Rules, 1976. published 
in Notication No. G.S.R. 233 in 
Gazette of India dated the l!‘th 
February, 1977.
[Placed in Library, See No. LT— 
525/77]

(3) A copy of the Merchant Ship- 
ping (Examination of Engineer-; ;n 
the Merchant Navy; Amendment 
Rules, 1977 (Hindi and English ver­
sions) published in Notification No. 
G.S.R. 466 in Gazette of India dated 
the 2nd April. 1977 under sub. sec­
tion (3) of section 458 of the -Aler- 
chant Shipping Act. 1958. [Placed 
iff Library. See No. LT—526 771.

(4) A copy each of the following 
Notifications (Hindi and I'nglish 
versions) under sub-section (4) of 
section 133 of the Motor Vehicles 
Act, 1939: —

(i) The Punjab Motor Vehicles 
(Chandigarh Amendment) Rul^s,
1976 published in Notification Vo. 
1006.5-HII(2y76/24387 in Chandi­
garh Administration Gazette (iol?d 
the 24th November, 1976.

(ii) The Punjab Motor Vehic'es 
(Chandigarh Amendment) Rules,
1977 published in Notification No. 
220.HII(2>77/3400 in Chandignrh 
Administration Gazette dated the 
22nd February, 1977.

(iii) The Delhi Motor Vehicles 
(First Amendment) Rules, 1!'76 
published in Notification No. SECE. 
3(32)/67-Tpt/19350 in Delhi Gaze­
tte dated the 15th December, 1976.

(5) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the Notiflcatlons mention­
ed at item (4) (1) and (U) above.
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(6) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the Notification mentioned 
at item (4) (iii) above.
[Placed in Library. See No. LT— 

527/77]

(7) A copy each of th« following 
papers (Hindi and English versions) 
under section 10 of the National 
Highways Act, 1956: —

(i> The National Highways 
(Amendment) Rules, 1976 publish­
ed in Notification No. S.O. 080(E) 
in Gazette of India dated the 18lh 
October, 1976, together with an 
explanatory memorandum.

(ii) Agreement dated 2ord 
Februray, 1977 entered into bet­
ween the Central Government and 
the Government of the Stat- of 
Meghalaya in respect of rho deve­
lopment and maintenance of road 
links of National Highways situa. 
ted in the State of Meghalaya.

(iii) Agreement dated the 2iih 
February, 1977 entered into 1 et- 
ween the Central Government and 
the Government of the State of 
Maharashtra in respect of the de­
velopment ond maintenance of 
road links of National Highways 
situated in the State of Maha­
rashtra.

(iv) Agreement dated ihe 25th 
February, 1977 entered into I ct- 
ween the Central Governmeni and 
the Government of the State of 
Andhra Pradesh in respect of the 
development and maintenance of 
road links of National Highways 
situated in the State of Andhra 
Pradesh.
[Placed in Library. See No. LT*— 

528/77]

f8) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956: —

(i) Review by the Government ' 
on the working of Ibe Central

Road Transport Corporation Limi­
ted, Calcutta, for the year 1975-76.
(ii) Annual Report of the Cen­
tral Road T r a n ^ n  Corporation 
Limited, Calcutta, for the year 
1975-76 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor Cjeneral 
thereon.

(9) A statement (Hindi and English 
versions) showing reasons for de!ay 
in laying the papers mentioned at 
item (8) above.
[Placed in Library. See No. LT— 
529/77]

(10) A copy of the Detailed Dem­
ands for Grants (Hindi and English 
versions) of the Department of 
Electronics for 1977-78.
[Placed in Library. See No. LT— 
530/77]

%
(11) (i) A copy of the Certifie.i 

Accounts (Hindi and English ver­
sions) of the Delhi Transport Cor­
poration for the year ending 31st 
March 1973 together with the Audit 
Report thereon, under sub-section 
(4> of section 33 of the Road Trans­
port Corporation Act, 1950.

(ii) A statement (Hindi and 
English versions) showing reas ns 
for delay in laying the above docu_ 
ment.
\Placed in Library: See No. LT—
531/77]

I n d ia n  F o r e s t  S e r v i c f  (F t x a t ( 0 N  
OF CADRE S t r e n g t h )  2 n d  A m d i\  P e c u ­

l a t i o n s ,  1977.

THE MINISTER OF HOME AF­
FAIRS (SHRI CHARAN SINGH): I 
beg to lay on the Table a copy of the 
Indian Forest Service (Fixation of 
Cadre Strength) Second Amendment 
Regulations, 1977 (Hindi and English 
versions) published in Notification No. 
G.S.R. 93 (J5) in Gazette of India
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datsd the 29lh '’Fetaraary, 1977, under 
siib-seetion (2) of section 3 of the All 
India Services Act, 1951.

{Placed in Library.
632/77]

See No. LT—

STATEMia4T RE. HiNDI Vl!»S10N OF 
A n n u a l  R e p o r t  o f  N a t io n a l  F i lm  
D e v e lo p m e n t  C o r p o r a t i o n  L td . N e w  
D e lh i  f o r  1975-76, R e v ie w  a n d  A n u a l  
Ri3>ORT or Indian M o t io n  P i c t t r e s  
E x p o r t  C o r p o r a t io n ,  B o m b a y  f o r  

1974-75, ETC. e t c .

THE MINISTER OF INFORMA­
TION AND BROADCASTNG (SHRI 
L. K. ADVANI): I beg to lay on the 
Table.

(1> A statement (Hindi and ling- 
lish versions) indicating reasons for 
not laying simultaneously the Hindi 
v e r s i o n s  of the Annual Report* oi 
the National Film Development Cor­
poration Limited, New Delhi, for the 
year 1975.76.#
[Placed in Library. See No. LT— 
536/77]

(2) A copy each of the following 
l>apers (Hindi and English versions) 
under sub-section (1) of section €19A 
of the Companies Act, 1956: —

(i) Review by the Government 
on the working of the Indian Mo­
tion Pictures Export Corporation 
Limited, Bombay, for the year
1974-75.

(ii) Annual Report of the In­
dian Motion Pictures Export Cor­
poration Limited, Bombay, for the 
year 1974-75 along with the Au­
dited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

(3> A statement (Hindi and English 
versions) shoving reasons for delay 
in laying the pai>ers mentioned at 
item (2) above.
[Placed in Lihrary- See No. LT— 
584/77]

(4) A  copy of the AnmuJ Rspoit 
)[Part II) (Hindi and English -ver_ 
sions) of the Registrar of Newspa­
pers for India on Press in India. 
1974.
[Placed in 

535/77]
Library. See No. LT—

A n nual  R eport  of  C oal  P oard , C al­
cu tt a  FOR 1973-74

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN); I 
beg to lay on the Table a copy of the 
Annual Report (Hindi and English 
versions ( of the Coal Board, Calcutta, 
for the year 1973-74 together with 
Certified Accounts.

[Placed in Library. 
536/77]

See No. LT—

R e v ie w s  and A n n u al  R e p o r t s  o f  
N ation al  In d u st r ia l  D e ve l o p m e n t  
C o r p o r a t io n  L td ., N e w  D e lh i a n d  
S cooters  I n d ia  L td ., L u c k n o w  foh

1975-76, rrc. ®rc.

THE MINISTER OF INDUSTRY 
(SHRI BRIJLAL VERMA): J  beg to 
lay on the Table; —

(1) A copy each of the following 
papers (Hindi and English >'erMons) 
under sub-section (1) of section 619A 
of the Companies Act, 195fl:—

(i) (a) Review by the Govern­
ment on the working of the Na_ 
tional Industrial Development Cor. 
poration Limited, New Delhi, for 
the year 1975-76.

(b) Annual Report of the Na­
tional Industrial Developm^t 
Corp>oration Limited, New Delhi, 
for the year 1975-76 along with 
the Au'iited Accounts and the 
COTrtments of the Comptroller and 
Auditor General thereon.

[Placed in Lihrary. See No. LT— 
537/77]

•The Annual Seport (English version) was laid on the Table bn the 22hd 
June, 1977.
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(ii) (a) ItevleW by the Govem- 
ihent on the worting of the iSco- 
bters India Lucknow, for
the year 1975-76.

(b) Annual Report of the Sco. 
oters India Limited, Lucknow for 
the year 1975-76 along with the 
Audited Accounts and the com­
ments of the Comptroller and Au­
ditor General thereon.

(2) A statement (Hindi and Eng­
lish versions) showing reasons for 
delay in laying the papers men­
tioned at item (1) (ii) above.

fPIaced in Library. See No. LT— 
538/77]

(3) A statement (Hindi and Eng­
lish versions) showing reasons ft>r 
delay in laying the Annual Report# 
of the Tannery and Foot-wear Cor_ 
poration of India Limited, Kanpur, 
for the year 1973-74.

[Placed in Library. See No. LT— 
53&/77]

P r o c l a m a t io n  rev o k in g  P re3io » n t ’s  
R tJLE IN M a n ip u r

SHRI CHARAN SINGH: I beg to 
lay on the Table a copy of the Procla­
mation (Hindi and English versions) 
dated the 29th June, 1977 ifsued by 
the Vice-President acting as President 
under clause (2) of article 356 of the 
Constitution revoking the Proclama­
tion issued by him on the 16th May,
1977 in relation to the State of Mani­
pur, published In Notification No. 
G.S-R- 419(E) in Gazette of India dated 
the 29th June, 1977, under article 
356(3) of the Constitution.

[Placed in Library. See No. LT— 
539-A/77].
N o t if ic a t io n s  under C e n tr a l , FxctSE  
R u l e s , 1944

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): I beg to lay

on the Table a copy each of the fol­
lowing Notifications (Hindi and Eng­
lish versions) issued under the Cen­
tral Excise Rules, 1944: —

(1) Notification No. 206/77-C.E. 
published in Gazette of India dated 
the 29th June, 1977 together with 
an explanatory memorandum.

(2) Notification No. 207/77-C.E. 
published in Gazette of India dated  
the 29th June, 1977 together with an 
explanatory memorandum.

[Placed in Library. See No. LT— 
539-B/77].

12:02 hrs.

MESSAGES FROM RAJYA SABHA

SECR'E’fARY: Sir, I have *0  report 
the following messages received from 
the Secretary-General of Rajya Sa- 
bha: —

(1) “ In accordance with the pro­
visions of rule 127 of the Rules of 
Procedure and Conduct of Buslnefs 
in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya 
Sabha at its sitting held on the 
28th June, 1977 agreed without any 
amendment to the Presidential and 
Vice-Presidential Elections (Amend­
ment) Bill, 1977, which was pass­
ed by the Lok Sabha at its sitting 
held on the 18th June, 1977.”

(2) “ In accordance with the provi­
sions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 28th June, 1977, agreed without 
any amendment to the Payment of 
Wages (Amendment) Bill, l977, 
which was passed by the Lok Sabhc 
at its sitting held on the 23id June,
1977.”

*The Annual Report was laid on the Table on the 22nd June, 1977.


